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(d) if so, the action which Government 
propose to take in the mailer ? 

THE MINISTER OF LABOUR AND 
REHABILITA nON (SHRI D. 
SANJIVA YY A): (a) to (d). Infqrma-
tion is being colleclcd and would be laid on 
the Table of the House after it is received. 

Expcnditure Incurred on Arbitration 
cases at Bombay and Delhi 

5000. SIIRI YAMUNA PRASAD 
MANDAL: Will the Minister of FOOD 
AND AGRICUI.TURE be pleased 10 state: 

(a) whether in the court of Ihe Sole 
Arbitrator, Shri Ramachandani at Delhi, in 
cases perlaining 10 Supply and Disposals 
Department, the Officer on Special Duty 
(Litigation) only appears and in ca'es per-
taining to the Department of Food, the 
Deputy Legal Adviser only appears on behalf 
of the Government; 

(b) whether in the court of the Sole 
Arbitrator Shri P. G, Gokhale at Bombay, the 
Deputy Legal Adviser the Government 
Counsel, and the Legal Adviser to the Food 
Corporation and the Government Arbitra-
tion starr, all attend the Arbitration 
Proceedings on behalf of the Department of 
Food ; and 

(c) whether Government propose to 
take any suitable steps to red lice this extra 
expenditure incurred at Bombay as a result 
of the attendance of Arbitnltion Proceedings 
by a considerable number of onicers and 
starr as is being done at Delhi? 

THE MINISTER 01' STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE): (a) In cases pertaining to 
the Directorate General of Supplies and 
Disposals, the Officer on Special Duty 
(Litigation) in Ilut Directorate aprears before 
the Arbitrator ill the majority of cases in 
which the proceedings are held in Delhi. 
Wbere, however, the stakes involved are high, 
special counsels are engaged to conduct the 
cases. The cases from tile Department of 
Food mostly pertain to the Army Purchlse 
Organisation of the Department. A whole 
time Deputy Legal Adviser has hecn appointed 
with effect from 20-7-70 to conduct the cases 
of the said Organisation referred to arbitra-

tion after that date. The earlier cases of the 
Organisation, as also other cases of the 
Department not pertaining to the Army 
Purchase Organisation, are being conducted by 
private counsels. The concerned Government 
officials provide Secretarial and other necessary 
assistance to the Officer on Special Duty, 
the Deputy Legal Adviser or the private 
counsels, as the case may be, in the c-onduct 
of the cases. 

(b). The cases pertaining to the Food 
Department are conducted by private 
counsels. The Deputy Legal Adviser in the 
Ministry of Law at Bombay also normally 
allends Ihe hearings, on behalf of the Central 
Governmen Solicitor, while the conccrned 
officills provide the necessary Seer,'tarial 
and olher assistance. 

(r), Docs not arise, as the conduct of 
the Food Department's cases before the 
Arbitrator in Bombay is done by rhe 
Counsels engaged for the purpose While no 
extra expenditure is inclIrred on the Deputy 
Legal Adv;,er's attending the arbit"ation 
proceedings, or the concerned officials 
providing the nece.;sary sccrcta";"l and other 
assistance. 

E"llcmliture for not Refunding Security 
afrer Expiry of H. & T. Contract 

5001. SHRI YAMUNA PRASAD 
MANDAL: Will the Minisler of FOOD 
AND AGRICULTURE he pleased to state: 

(a) whether as per award given by the 
Arbitrator Shri 1'. G. Gokhal·! at Bombay in 
1969, the Government hall to pay a sum of 
Rs. 4,200.00 as interest, Rs. 1,000.00 as cost 
in addition for incurring other legal expen-
diture for not refunding the s.:cllrity just after 
the expiry of the H. & T. Contract at C.S.D , 
Gwalior in June, 1965 in the name of Shri 
Sha nti Prasad Agarwal ; 

(b) the names of the officers responsible 
for not refundinll the Security in time invol-
ving accrual of above mentioned unnecessary 
rxpenditure and action taken against such 
offi"crs, and 

(c) whether any instructions have be~n 
issued with a view to avoiding recurrence of 
such losses to Government in futwe ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
CO-OPERATION (SHRI ANNASAHIB 
SHINDE): (a) In terms of the arbitra-
tor's award in the said case, the Government 
paid Rs. 4198.35 as interest on the security 
deposit, and Rs 500/- towards the 
contractor's costs on the reference for 
arbitration. 

(b) and (c). The decision about non-
release of the security deposit in que~tion 
was taken after due deliberation and so; 
there was no question of any individual 
officer or officers being considered responsible 
in the matter, or of the issue of any general 
instructions on the subject. 
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